503  Papers Laid JULY 28,
GOVFRMENT RESOLUTION (i) REPORT
OF SBCOND WAGE BOARD FOR
Sucar INDUSTRY AND (ii) Re-
PORT OF CENTRAL WAGE
Boarp For ELECTRICITY
UNDERTAKINGS

THE DEPUTY MINISTER IN THE
MIMISTRY OF LABOUR EMPLOY.
MENT AND REHABILITATION (SHRI
BISHWANATH ROY) : Sir, 1 begto lay
on the Table—

(1) A copy of Government Resolu-
tion No. WB-7 (3)/70 dated the
Tth July, 1970 on the report of
the Second Central Wage Board

for Sugar lIndustry [Placed
l'n] Library. See No. LT—-3684/
70],

(2) A copy of Government Resolu-
tion No. WB—15/17/69 datcd the
13th July, 1970 on the report of
thd Central Wage Board for Ele-
ctricity Undertakings. [Placed

in Library. See No. LT-3685/70]

NoTtiFicaTloN UNDER ESSEN.
TIAL SERVICES MAINTB-
NANCE AcT, 1968

SHRI SIDDHESHWAR PRASAD :
Sir, 1 beg to lay on the Table a copy each
of the following Notifications (Hindi and
English verisions) under sub-section (2)
of section 2 of the Essentinl Services
Maintenance Act, 1968 :-

(1) S.0. 1878 published in Gazette of
India dated the 2Ist May, 1970
declaring the services connected
with the supply of electrical en-
ergy to the public in the State of
Tamil Nadu or with the gener-
ation. storage or transmission of
electrical energy for the purpose
of such supply,-t0 be an essontial
service for the purpose of the
said Act. [Placed in Library.
See No. LT—3686/10]

§,0. 2069 published in Gazette of
India dated the 5th June, 1970,
declaring the service connected
with the supply of electrical
energy to the public in the State

(2)
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of Bihar or with the generation,
storage or transmission of elect-
trical energy for the purpose of
such supply, to be an essentinl
service for the purposes of the
said Act. [Placed in Library.
See No. 1.T—3687/70]

5.0. 2196 published in Gazette of
of India dated the 18th June,
1970 decluring the service con-
nected with the supply of electri-
cal energy to the public in the
State of Assam or with the ge.
peration, storage of transmission
of electrical energy for the pur-
pose of such supply, to be an
essential service for the purposes
of the said Act. [Placed in
Librarv. Sec WNo. LT—3688/
70]

()

NOTIFICATION RE-WORKING OF
CarcuTtTtAa Port OrR Dock

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : Sir,

1 beg to lay on the Table a copy of
Notification No. G.S.R. 898 (Hindi and
English \rarisions) published in Gazette of
India dated ihe 4th June, 1970 declaring
the service in, or in connection with the
working of Calcutta Fort or dock, to be
an essential service for the purposes of
Essentiul Services Maintenance Act, 1968,
under sub-section (2) of section 2 of the

said Act. [Plaeed in Library. See No,
LT—3689/70] '
12.53 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 27th
July, 1970, adopted the following
motion in regard to the presen.
tation of the Report of the Joint
Committee of the Houses on the
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Medical Termination of Pregnancy
Bill, 1969 :—

“That the time appointed for
the presentation of the Report
of the Joint Committee of
the Houses on the Medical
Termination. of  Pregnancy
Bill, 1969, be further extended
up to the first day of the
Seventy-fourth Session of the
Rajya Sabha.”

ASSENT TO BILLS

SECRETARY : 1 lay on the Table
following three Bills passed by the Houses
of Parliament during the last Session and
assented to since a report was last made
to the House on the 18th May, 1970 :—

(1) The Contingency Fund of India
( Amendment) Bill, 1970,

(2) The Central Silk Board (Amend-
ment) Bill, 1970,

Tea (Amendment)  Bill,

(3) The
1970.

1 also lay on the Table copies, duly
authenticated by the Secretary of Rajya
Sabha, of the following eight Bills passed
by the Houses of Parliament during tae
last session and assented tO since a report
was last made to the House on the 18th
May, 1970 :—

(1) The Requistioning and Acquisi-
tion of Immovable Property

(Amendmznt) Bill, 1970.

(2) The Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Bill, 1970,

(3) Tho Haryana aod Punjab Agri-
cultural Universities Bill, 1970.

(4) The lodian Soldiers (Litigation)
Amendment Bill, 1970,

SRAVANA 6, 1892 SAKA)

Election to Committee 506

(5) The Petroleum (Amendment) Bill,
1970,

(6) The Merchant Shipping (Amend-
ment) Bill, 1970.

(7) The North-Eastern Council Bill,
1970.

(8) The University Grants Commissien
(Amendment) Bill, 1970.

ELECTION TO COMMITTEE

CoMMITTEE ON PUBLIC ACCOUNTS

st srEw fagrdt amRadt (aqaAge) -
¥ qeara s g -

‘ff Swm awr & afkar aar
sraaarem wadt faadl & fraw 309 &
gufraw (1) & ara afsx fagw 254 &
39w (3) & wifew Ofa & =5 aw
& guEq v e ®@fwfa &1 30 wide,
1971 #Y gaveq @ a1 7 waAfy &
fod st Afava feg WD & wqm qT,
at Ter W frgee g qeefafa &
wren Y T2, arr ¥ X e qweq 4y )"

MR, SPEAKER : The question is :

"That the members of tkis House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub.rule (1) of
Rule 309 of the Rules of Procedure
and Conduct of Business in Lok
Sabha one member from among
themselves 10 serve as a member of
the Committee on public Accounts
for the unexpired portion of its term
ending oo the 30th April, 1971, vice
Shri Nitiraj Singh Chaudbary ceased
to bea member of the Committee
on his appointment as a Minister of
State.™

The Motion was Adopied.



